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respondents  in this regard within ten days from today

with the respondents in in

The secopd point related to  the Feimbursement  of

actual expenses incurred by the applicant Tor the

of his wife at AIINMS, New [Delhl.

applicant submits  that his wife was suffering From
Arthrites and “was  undergoing  medical  treatment  at
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CGEHE, R K Puram, New Delhl, She was  referred Lo

ATTMS by Medlcal Sup

jelhi on 88.12.1894,
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pErmiss] of the same f{rom
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CeHS, RLK. Puram for treatment of his wife in ATIMEG,

The applicant s wife was operated upo

ranlacement’ at  ATIMS  and remalned

Lo Z23.851.199%.
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smitted the Bill  amounting to

o Respondent No.2 on 38.03.19583

sant & reminder vide nhis letter deted

11.89.199%  +to  Respondent No.4 which wes Tollowsd by

but to no oavell.

daelay in settling  the medical bills is nob on thelr

part par the Medical Attendans Rules nrior

reimbursemsnt agalnst
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Respondents  further
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Frer this the medical bill as

O U A S, | S P P : 3
applicant has  been adimlbtted as & special case and &
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view has  been taken by the Comptent

Authority in settling the Medical Bill for a sum  of

@S alraqdy bheen relmbursed

to the applicant as is adnissibile
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Learned counsel for respondents submitted the

¥

rent for stay  in the hospital as an indoor pati

ol aime

in the bills  is much  highar  than the

@omils as per Rules. Tt i
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sntitlaed for reimoursement of the zams.
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The admitted fact ie that re

Bill of the applicant and a partial

payment of  fthe <ame has  also peen  made Lo the
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is ane of ke
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mistalks

sther miscellaneous charges this case is solerely

covared by the Judgment of the Hon ble

1 State of Puniab Vs, Mohinder Sinch  Chawla -

198701 SLR IAS wherelin 11 is hele as under:
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T that case, Shri Mohinder Singh hadaheart

Seing avallable

Mtulas Me was trested in ATIMS  with  the

of the Medical Beard., Governmenl hawving

refuded to reimburse room rent Tor stay in AILIMS, the

Aney Court held that room rent incurred is an

pnart of medical @xp@r ses and should be wholly allowsd.
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Similarly, they ﬁf@,“@(vu) directed
meL oty keo»inM__V
amount -paidrta the ALIMS wnioh

. s o g [P
Was Charge ! oY

ey v gl sty oo 3 e . .
ana paid by thsz

—y
{"\
')
—.§
Q
o
oy
-
i

of airthemetical Will e

spplicant himsslT within & period of ten davys  Trom

discussing Ll mattaer winh the

i AN
ha RS




